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BEFORE THE NATIONAL GREEN TRIBUNAL

(WESTERN ZONE) BENCH, AT PUNE.

Original Application 70/2025.

(western zone ).
Mr.Chandrakant Suryakant Khorjuvekar | «... APPLICANT
Versus
Goa Coastal Zone Management
Authority and others | ....RéES.}f:'ONDENTS

Affidavit in reply on lbéhalf of the

Respondents nos. 5 and 6 Pankal Chopra
and Goldy Chopra to the orig'gé 1 application

filed by the Applicant.
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MAY IT PLEASE YOUR LORDSHIPS

1, Pankaj Chopra, son of Late Shri R. N. Chopra, major in age,
Indian national, r/o of survey no. 211/2-A-3 , village Mandrem,
Pernem taluka, North Goa district, Goa due hereby on solemn

affirmation state and submit as under:

1) 1 say that all the allegations made by the Applicant which are
contrary-to the case set out by the Respondents 5 and 6 in this
;'eply are hereby denied. Any averments/ contentions which have

“not been specifically denied may not be construed to have been
admitted by me for lack of speciﬁc denial. The Respondent nos.5
and 6 run a resort by the name of M/s Margft-Béach Resort in
the property bearing survey no.211/2-A—3 of village Mandrem,

‘Pernem  ~Goa. The resort com_prises of onlj;;zé .(twenty Six)
tempcrary cottages which has been authorizeé by the GCZMA
(Goa Coastal Zone Management Authority) by'i'sSuing N.O.C. (no |

‘objection certiﬁcate) dated 9.06.2021. The 'Respohdents no.5
and 6 obtained their approval, or so called permission from the
GCZMA (Goa- Coastal Zone Management ' Authority) on
9/06/2021. |
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Annexed hereto as Annexure A is a copy of permission from

the GCZMA dated 9/06/2021.

The Respondents 5 and 6 were ordered to bée proceeded ex-parte

by the order dated 20.10.2022. These Respondents subsequently

filed an application for setting aside theé ex-parte order and

accordingly by order dated 18.11.2022, thls Hon'’ble Tribunal

allowed the application and permitted the Re3pondents

5and 6

to file their reply. Accordingly this Affidavit in reply is being filed

to oppose the admission and grant of interim relief

Applicant.

to the

. Annexed hereto as Annexure B-Collyrareg copies of the orders

3)

dated 20.10.2022 and 18.11.2022..
The present Original Application is not maintainable

in case the Applicant intended to challengeé the said per

the same could only be done by filing an api)eal under se

of the permission, since the challenge to ‘the Resp

permission is barred by the law of limitaticin and the A

as the

“Applicants have not challenged the permissifon d.ated 09.06.2021

mission

ction 16

‘of the National Green Tribunal Act within 30 days from the date

ondents

pplicant
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has resorted to the -presént Original Application to revive a time
barred claim indirectly. |

It is expressly denied that there is any ongoing construction
activity at the behest of Respondent nos.5 and 6. The setting up
of cottages as per the no objecﬁon certificate issued by the Goa
Coastal Zone Management Authdf‘ity has been completed about

more than 6 months prior and the resort has been operational

for the last 6 months. Respondents 5 and 6 purchased a distinct

5)

portion of property bearing survey no. 211sub division 2A of
village Mandrem admeasuring 3592 sq. metres. The said distinct
portion has subsequéntly'.beér_i. partitioned in survey records and
now bares an indepehdent survey no. that is 211/2-A-3 of Village
Mandrem. They have not :lfeceiv'edi any notice from the Goa
Coastal Zone Management Aut_hdrﬁy till date pertaining to the
alleged complaint by the Appliéant- in the Original Application.

Armexed hereto as Annexur@C—JCq]ly is the copy of Deed of

Sale dated 06.10.2020, Form I & XIV, Area Adjustment

Statement and Survey Plan.

With reference to paragraph 2 of the application it is expressly
denied that there is any construction in violation of the CRZ -

(coastal regulation zon’e) 'Iawf2011'_, and the temporary cbtta’ges
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put up by the Respondents nos.5 and 6 are in accordance with

the approval granted by the Goa Coastai Zone Management

Authority. It is also denied that there is gany construction on

behalf of Respondent nos.5 and 6 in viélation of the beach

carrying capacity report, In any case, tﬁe lawful tes
structures and the lawful business of Respondent nos.

have no adverse impact on any sea turtle nesting habitat.

mporary
5 and 6

These Respondents submit that although their property is

located within the limits of the vﬂlage Panchayat of Man

drem, it

is not on the Mandrem beach whlch is stated to be the turtle

nesting site by the Petitioner but is in fact located on the Ashvem

beach which is a distinct beach Iocated w1thm the Junsdlctlon of

the same Panchayat. These Respondents subrmt that th

ere is no

turtle nesting on Ashvem beach. In any case there are several

other resorts/ cottages located within 100 to 200 mits. of the

Respondents property. The said resorts are Palm Grove Beach

Resorts, Ocean 7 Ashvem Beach Hotel, Silent Beach Resort,

Ukiyo Beach Resort, Boomerang Resort, Acacia, Aurum, La

Cabana Beach and Spa, Beach Club Leela, Babu Beach Resort

etc. The Applicant has selectively targeted 6n1y a few and joined

them as parties in the present applicaﬁon. The Applicants
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intentions aré therefore cleaﬂy-not bonafide. In any case, the
Applicants have relied on the Sea .Turtle Nesting and Habitat
Management Plan, which is a draft prepared by the center for
environmental education and is not notified as a law under the
Environment Protection Act. As regards ground 1(one) it is
submitted that it amounts to gross misrepresentation of the
coastal regulation zone notification. Only certain portions of the
Mandrem beach are to be designated as Turtle nesting or

breeding area. The prohibition on development only pertains to

. the said designated area of the beach and not to the larger

property which is not designated as Turtle nesting or breeding
area. The property bearing survey no.211/2-A-3 is classified as

settlement zone in terms of outline development plan for

| ‘Mandrem village. As per the beach carrying capacity report itself

7)

there is enough capacity for shacks and seasonal structures on

the Mandrem beach.

Annexed hereto as Annexure D-Colly are photdgraphs of the
qfore said neighboring resorts. |

Survey no. 211/2-A—3 of village Mandrem, Pemem Goa is not

classlﬁed as no take zone and neither has the apphcant placed
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any material to suggest that the properwé is so identified. The

submissions made as regards no take zone fare not substantiated

by any documents and such submissions are liable to be rejected.

8) There is no violation of “carrying capacity 61‘ beaches of!Goa for
providing shacks and other seasonal structures in private areas”
(Beach Carrying Capacity Report) . In a_ny case, the beach
carrying capacity report is only a recommenaation which may be
accepted or not by the GCZMA(Goa Coastai Zone Management
Authority). The fact that the GCZMA has granted N.O.C. to keep
Respondent nos. 5 and 6 would mean that the decision of

GCZMA would prevail over the beach carrymg capacity report.

In any case the Applicant has not challenged the perrnzssmn
issued by the GCZMA (Goa Coastal Management Authonty).

9) With reference to baragraph 3 it is stated that the GCZMA (Goa
Coastal Management Authority) has correctly issued permission
to the Respondents for the construction of 24 (twenty four)
cottages, one reception and one spa in the property bearing
survey no.211/2 A of village Mandrem locateds on Ashvem beach.
The Respondents have dope their construction in accordance
with the permission and there is no violation of the CRZ (Coastal
Regulation Zone) law.
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Annexed hereto as Annexure E-Colly are permissions

obtained by the Respondent 5 and 6.

10) With reference to paragraph no.4, it is denied that the Applicant
came to know of the construction in July, 2022. The remaining

contents of the said paragraph are denied for want of knowledge.

11) With reference to paragraph no.5, it is stated that there is no
question of the GCZMA ( Goa Coastal Zone Management
Authority) taking any action against the Respondents as these
Respondents have not carried out any fillegal construction

activity.

12) It is specifically stated. that the construction done by these
Respondents is of 24(twenty four) single storey cottages using
wood and G.L pipes as permitted. The entire construction has
been done using the material prescribed by law and these
Respondents have not used ény material which would be

harmful to the environment,

13) With reference to para 7, it is denied that the Applicants have
filed the application within limitation and that the cause of

action is recurring.
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9
14) With reference to para 9 it is stated that the Respondents
construction has been completed for more than 6 months prior

to filing of the original application and therefore there is no

question of any stay on further construction. |

15) The entire Application is misconceived and does not disclose any

violation of CRZ (Coastal Regulation Zone) law by the

Respondents,

16) For the reasons stated above, the Original Application is liable to

be rejected with costs

(Respondent no. 5)

@

(Advocate for the Res_pondent 1no. 5 & 6).

Date: 30.12.2022

Place: Panaji
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BEFORE THE NATIONAL GREEN TRIBUNAL

- (WESTERN ZONE) BENCH, AT PUNE.

i

e

Original Application 70/2022, / ™ >

(western zone ).

&

Mr.ChandrakantSuryakant

Khorjuvekar

Versus

Goa Coastal 7one Management

Authority and others ....RESPONDENTS

FFIDAVIT

Ry

Chopra, son of Late Shri R.N. Chopra, major in age,
of survey No. o11/2-A3, village
rict Goa, do hereby solemnly

I, Mr. Pankaj
Indian national resident
Mandrem,Pernem Taluka, North Gog, Dist

4ffirm and declare as under:
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A

1. That the Deponent has filed the above reply to the (")r'ifgi_nal Application

before this How'ble Court, the contents of which may I)L read as part and

parcel of this Affidavit. The contents of the Reply are tl ue to best of my

belief and knowledge.

o. That 1 have read over and fully understood the: contents of the

accompanying reply, the contents of which are true anci correct to the

best of my knowledge and belief and are as per my m&,trguctl(ms.

&=

Solemnly affirmed on this 3oth day of December, 2022 a’c Panaiji, Goa.

e

DEPONENT

Identified py:

%%’é“ﬁ{;ﬁ%%‘“"ﬁm o

NOTARY AT ot
CUTIRE QT4 TE £
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BEURN o Depertnent of Enviranment & Climate Change, (Govt, of Goa)
[

Jp— 4t floor, Dempo Tower, Patto P'majl Goa. Ahn'exw‘- e. A.
Website; www.czma.goa,gov.in. - : = =
_______ - i1, f s :f? :ﬁ i_
2o GCZMATNShack-Hut: Coit Tent/ZO Wity Datede8/og720
o,

i ,_.3""111‘. Parkaj Chopra,
T s, Gc}dy‘ Chopra,
R/e AR.23, Shalimar Bagh,
ew D 1111

Sk Rmmed Pc:mns sien/Approval for - ercction of temporary Shack, Cottages and

Reception in the property bearing Survey No, 211/2-A  of Mandrem Village, Pornsm
Taluka in terms of CRYZ, Notification, 2011 as amended,

Befr 1. Yeur application no. nil dated 18/11/2020,
2. CRZ Nutification, 2011 as amended frem time to time,

With reference to yowr application cn the shove mentioned subject, it is hereby anmveyec

Ly e

—)

that the Goa Coasial Zone Management Authority (hevein after referrcd 10 as “the GCZMA’, in

short) has examined vour proposal in its 2419 GCZMA Meeting held on 22/12/2020

LI SRR ¥
rdance with the p]'mfisions of the Para 8 () (3).CRZ (jii) of Goa of CRZ Netification 2011

i amended issued by the Ministry of Environment, Porests é& Climate Change, Govemment of

india, Accordingly, afier deiailed deuhwmtion il discussion, the authority

decidad A

revised apm-oval for erection of ¢ LCTP}DOI arv Shack Cottages and Reception mads of wend and

Lok
foie
ol i

1“Ubrodeg1ad wle material only m_the property bearing Sy. No, 211/2-A of Mandre

Village, Pemem Taluka, Goa, A sliack-" ¢ huts having an total area of 200, OO sq.mIE i3

appreved (a5 pei snclosed plan) mbjem o . the conditions as specified in ‘the Beack SaTrying
Capecity Report and fiur ther compliance of followiag conditions:-

3

L. The provisions of the CRZ, Notrﬁcatwn 2011, (as amended), th-u' dbo stricily adhered

by vou. No activity in uontraventlon to thc provisions of he CKZ, Notifications shail be
carried out, ' '

'Ihc:—: applica

.

nt shall take ail leqmsni@ envunnmel al afwuard o enswre that thers svanld
not be any envirdnraentel degradatmn in this area.

-

3. The Lradxtxonal acceys, tight of wav,'\:n‘;e,msm shall not be blocked b the ; apolicanr. ..‘ el
4. Tae p opmed temporary v?acoml strweture should be. made of wooden: ‘material and a5 pei

ihe recommendation of Beach Lanwn@ Capacity erON Neo cement / t‘L)ﬂ-""‘tt shec be

wsed for flooting, Mo s aeinre of prrastent pature shall be m...tu]h Gt et
3. In the event of any ¢h

~

ange in ih proje i profile, a frash iCIEE
GCZMA, '

hatl be mads 1o the

8 GCZMA muy cu{u;ate aw, dddlt!(mr‘] gonditions wbqequgntiy if (,ecmed MBLESTAYY, -

dha?] be eomplred \th'

tor envirormental protection whu

7. The office of he SOTR e

2 ui..

H™

commendsion S

without prior iniimation of non Lompfmncc of an or mare of the sfores

condizions,
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e

. . . ewinne | eences / NOC exc from the
You are required to obtain all the requisite permissions / jicences / NOC ewxc from i

on

competent Authoritivs before actual operation of the said temporary stragturc’ cuabitily
aciivities, This NOC is issued witheut prejudice to any other per mission a8 Tequires Unasy
the law inclading that of ownership i’ the property, property disputc, easement rights, eourt

casz eic. As s .Juch, prior to the erection and’operation of the aforementioned ‘teriperyy

seazonal structures, it will be mcumbsnt upon the appllmnt to obtain ni‘ the reguisie

wnission / MOC 7 licences ele from fne Autheritizs / Departments for 2y cthsr suthottoy

as rrzquiwd under G favw including from the focal au{hOLi‘ Goa State Po ;mt o Contiol
Beard, Revenue Auhority, I}ep:-,u"mwnt nF Tourism, ete.

Eepular site inspections shall be carried by the team COH)DI‘IS"‘S of the Expari Memrbars oi

A

the 3CZMA z2nd or other Authorities / Deoartmenis to ensure complia ance of aforestarsd

condition, In case of any non sompliance of the term3 and "Ond‘!lGﬂS stipniz
ac:li\-':n as deemed it Breloding thar of demoiilion .\f iy 'c‘imc, disconneciion of VoweEs f
Watar supply will be taken. : :

i Thas said structures should be one meter ahove the groun nd on stilts of wo: den poias
wheraver possivle. However the ground 2iearance should not be more than 1.5 .

t1 The apalicant will not {ramst'f:rlb_‘y' any made his premises o any other person. .

e

£2. This permission stasds avtomatically revoked in case of any illegal/untawipi/ininerai wos

dene by ihe applicant/propenent and or agent, lawful power of atterney heidar, authortzed

person, any persan acting for on ehalf of the applicant/proporent in the said structurss,

23 Fusther this approval alse shiztl] s..anﬂ autnraatically revoked in sase of any standing ordor
: ) B of conwt of law/iribunsl, a %nhafur quasi-Judicial autherity ete, in force ang suppreeses Gy

the applicanuproponant.or otherwise. _
T4 Al tEmporary stmctur_cs shall maintain a standard buffer of a minimum of 3 m froen

Y

sdiacent hutsfte nts/( otiages.

a8 Ap*‘*mpriale use of renewable energy su"h as solar and wind energy io b used wirsyey

cossibis.
i5. Potablz water requirsment for domestic and turist population has o be made avaiiabie.
The quality of wate: 1o be supplied should meet the national standard, Measures fiks i3

waer harvesting she ild slso be encouraged fo have acoess (o clean and potabls water,

1,

~. & 1.“41__3
L o

b




3
;f i Seperete bins for different t\'p% of *oi-id wastes {souroe "93‘-1’ pafum of sclid weesss
/ biodzgradable and nou bio- degmdabl\.) shall be provided by the operator. It will e e
;g - resporsibility of the plot owner to dispose the waste generated Zrom their plote to ihe

1%

feel e 08
respective bins, The Mun: “Cipalitys illage Pancaayat or fhe Goniracior appoiniud DY 108
N . it i":ﬂ;,‘ld

Department of Tourist, as the case may be, shall collect waste from time to tima act b

. g vt Covporation. Solid wasie
over the non- biodegradabls waste to the Goa Waste Managemeri. Corporation. Bolid we

i"(;

r ; ik - the Villsg
e be transpovied 1o the solid Waste Management Facility at Calanguie by the Vilieg
Panchayats @ Nopth Goa whereay in Sowsh Goa It will ba responsibility oi e

ownar/aith wrized represeatative (o rhm%& the same oy compesting/biogas plant or 10

fransport to the piggeries v the “"IOCLE‘ T adaa! waste.” ‘
sl 5“:"‘9
18. In case the property on which these structurss ere pﬁr:mﬁc'a to be efected has several tite

holders any disputciobijection to this perniission by any such title holdar/hoiders, Tmis

permisaion shall stand rev “i\e This “:l’,‘tml ssion wo'*vﬁfi be withdrawn in case an abjection

.}

Al OWHers Egﬁlfh"w‘ ]\_,‘1 }C}[ Ufziﬂfﬂ tICZ?vL"—s. T‘IG };e";ﬂ'"l.i.‘ in tl‘B fﬂ aile ot o3

% el
atlwe i"‘..

]

i% The validity of this permission is- for yeam from the date of issue or peried of isnse

'y

* = a-"‘ 23¢ :’A\f
~whichever {e varlier. This per ission § ouiu D 1r hc, T\Iotmcuu y dated 37 B4

£ BLRY & 2047
8.0 1393(E) issued by Minigtry of Ln nmmard I* s and. Li imate {"ﬁ“g»
z0

. The applicant has 1o pay annual fee oi s, iGUOO/— for shack and Rs. 13000/~ for fnas w0

} GUZMA at the beginwing of the murz b‘-"“oﬁ monzh of October evary year during “he
A

validity of this NOC., The fee may be rm;.&:d by GC EMIA.
21. £ the structures shall be of gmund ﬁom‘ in L‘_amr,.

i For psmi& plots & niling the be'n*h, 3 mindium qe't bfm of 3 s from the survel
bo

boundary shall be kept by the apphmm

23. You should not barricade the propo.s&:d site.

2% 1o cnse of lease, the permission is cmditt-m*ﬂ on the peviod of lease only and on the

2032 m.,f of the jand ovmer,

LT, .....’,.! .'.,.A,',‘.-'"‘
i AR itz OUIEY COnd

s mentioneg i Be 'mh Lairving Capacive

o PR U 3
EE TR S R

construction material, spacing b:,tw'*ern huls\., consent io establish fr om SPOR ato,shall nove

1 be followed by the epolicant.

26. This permission is ltanls 1o be rev C‘Ix(id if it is found, at any “mgc ﬂmt ‘Jw anpliEation

iu ARF S
cordained false informasion I o ”,lg

[ s 7 m]ctnatim: f c\m Wresnis

FhTi o
P
| ¥ B 4 .t SR
L A

information, ete. or decnnents not “ulxm:tte ag callu] foriny E'.EU’IP 1 tien‘_
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4.
SRRt ‘“'f’p'.'ai ainst shis provigio ‘m] permission shall lie w1“h the Hon ble ?
Tribung e : : ‘

ral. i p eferred vithin 3¢ g ays as |mescribed under secuon 14 of e
Tribunal Act, 2010 :

:Tf’{?ll"'S' fizii hﬁzh’i‘

‘1(1”\.:.."(

Mational (e

:V:".
[
i e
| a"’\lz il g
(Basha;a{h M Redkar)
Member Secretary (GLU7ZMAS
knel As above
Lapy o ,
I PAre Secret"w (] unv:mmnem} f Chairman (GC ﬁMAh cretanet, Porvorim. .. Jfor
| hlln.. information,
2. The Chairmar, District Level Commitiee, Collestorate buélding, Panaji-Goa ... for
kind informatics.
3. The Director, Department of Tourism, Emvemmenf of G uoa, Patio va it o for
.nfarﬁahon and necessary action. -
4. The Mesaber m:a.s'.?etqns Goa State ¥ @}Emmﬁ Conim! Buaz . Saligze, Gos . o
information and necessary acticn.
i Thes Coremiasiongr of Comnzercial Taxes, Vikrikar Bldg. M.i}‘, wond, Fanai-Goe
for informiation and necessary action. : '
§. The Dy. Collector & SDO, {Perne i), Pernera Goa.... for intormation
7. Fhe Secretary, Village Panf‘ﬂym ‘of Mandrem, Pemem’hi ka ...for informanion an

necessary action.
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' Anncrune B-colly

Ytem No.d {Pune Bench)
em No,

BEF THE NATIONAL GREEN TRIBUNAL
O%SWRN ZONE BENCH, PUNE

(By Videe Conferencing)
ORIGINAL APPLICATION NO.70 OF 2022 (WZ)

Ckandan Suryakant Khorjuvekar . .Applicant
Vzi‘éﬁs

GCZMA and others ....Respondent{s)

Date of hearing: 20.10.2022

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARN!, EXPERT MEMBER

Aprlcant : Mr. Aagney Sail, Advocate

Respondents : Mr. Abhay Anturkar, Advocate for R-1 and R-3
Mr. J.J. Mulgaonkar and Mr. Gaurawardhar Nadkarni,
Advocates for R-4

ORDER .

1. From the side of the applicant, Iearnéd pdunsel Ms'. Aagney Sail is

present and submits that he has already filed the service affidavit.

2, On behalf of respondent No.1 - GC,ZI".!IA and respondent No.3 -
Department of Environment & Climate -Cl;_xange, learned counsel Mr.
Abbay Anturkar has appeared and appraised us that the Jaint Committee
report has already been filed in which vioia'tions have been found to have
been done by respondent No.4 - Project f’roponent.; Therefore, the notices
have been issued to respondent No.4 and h_earin‘g is to take place on
27.10.2022, He, therefore, prays for grant .of timé to file detailed reply-
affidavit after that date s that he would be better able to assist this
Tribunal, We aceept his request and grant hlm time of ten deys after
27.10.2022 to file reply-affidavit, copy of which:‘aha]l be served to the

applicant as well as other respondents,

Page 1of3

|6
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3.  From the side of respondent No.2, no-one has ap?eared. Hence,

the proceeding to go ahead ex parte agalnat respondent Nq.Z.

4. On behalf of respondent No.4 - Praject Proponent, learned counsel
Mr, J.J. Mulgaonkar and Mr, Gaurawardhan Nadkarni have appeared
and pray that two weeks’ time may be granted to {lle rcbly-arﬁdavit, as

there Is no violation made by respondent No.4.

5. None has appeared for respondent Nos.5 and 6 &espite service,
Hence, the proceeding would go ahead ex parte -against these

respondents.

6. The Joint Committee report dated 30.08.2022 is also on record
wherein it is recorded that the project was approved by the Authority;%
however, several unauthorized developments were noted, \;nhich are listed
at serial Nos.3 to 6 in the table given in paragraph 18 of lthe said report
These structures/developments constitute violation of CRZ notification
and are recommended for demolition. Since as per the learned counsel
for respondent Nos.1 and 3 notice has been issued to respﬁndcnt No. 4, 5
and non-party and the hearing is due to be taken soon ie. om

27.10.2022, we fix this matter for next hearing after the said hearing is

completed i.e. 18.11.2022.

7. At this stage, learned counsel for the applicaht prays for grant of
interim relief against the site Satyam Thakral, but said Satyam Thakral
has not been impleaded as one of the respondents in the presenéf
proceeding. He has pointed out that despite Satyam Thakral not haviné
been impleaded, respondent No.l - GCZMA may proceed against 1t

because in the Joint Committee report, violations have been noted to th

i

following effect :-

Page2of3
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o \%

0
1.
B

. \a

Structures under construction at | Structures approved by the

time of inspection Authority
Cottage blocks :- Cottage blocks : 15 (30
6 nos. (7.30 m x 9.90m. H=5.60m) | rooms)
9 10s.({6.10m x 10.50m.H=3m)

02. jRestaurant on  south-western | Restaurant/Shack : 02
side:01

P
e

o
-

03 | Swimming Pool on western side. | No approval.
16m x 5.80 m. Depth 1.40m. '
04 | Sloping RCC platforn on eastern | No approval

boundary alongside public road.
Dimensions : 11.10 m x 3m.
Height: 1.50 m. No setback
maintained from the road.

LOS Structure  on _ castern  sidc | No approval

Dimensiona 9.30 m x 4,6 m, Height
; approx. 6 m,

\ 06 [RCC underground water tank on| Ne approval

south- eastern side within setback
from public read. Dimensions
could not ascertained

8. Since we find that Satyam Thakral has not been impleaded, we

expect that if violation is found to have been done by Satyam Thakral,
respondent No.1 - GCZMA would proceed against it on its own under the
provisions of law.,

9. As regards respondent No4 - Project Proponent, the applicant is

convinced that as per the Joint Committee report, there is no violation
found to have been done by respondent No. 4, hence no interlm order may

be passed.  As far as respondent Nos.5 and 6 are concerned, they have

already completed the construction work, hence, against them too, no
interim relief can be granted.

10.  Put up this matter for further hearing on 18.1 1.202‘2.

Dinesh Kumar Singh, JM

. - Dr. Vijay Kulkarni, EM
October 20, 2022 : . _

g;;gmal Apphcatmn. No.70 of 2022

" ‘Page3of3
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Item No.2 (Pune Bench)
BEFORE THE NATIONAL GREEN TRIBI{NAL
WESTERN ZONE BENCH, PUNE
{By Vidco Conferencing)
ORIGINAL APPLICATION NO.70 OF 2022 (WZ)
Chandan Suryakant Khorjuvekar ....Applicant
Versus

Goa Coastal Zone Management Authority & Ors. ....Respondent(s)

Date of hearing: 18.11.2022

\A

CORAM: HON'BLE MR. JUSTICE DINESH KUMAR BINGH, JUDICIAL MEMBER

HON'BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Mr, Aagney Sail, Advocate
Respondents : Ms. Bhavya Pande, Advocate for R~i
Mr. Dattaprasad Lawande, Advocate for R4

Mr. JJ.J. Mulgaonkar, Advocate for R-5 and R-6

ORDER

1. From the side of the applicant, learned counsel Mr. Aagney Sail has

appeared, who has filed rejoinder to the reply-affidavit filed by respondclf':t

No.1. In the rejoinder, it is submitted by the applicant that respondexiat

No.1 - GCZMA has failed to observe that the structures constructeci/

being constructed on survey no.211/2-A involve use of concre?:e

(RCC/PCC) on the floor/structure /digging of soak pits/digging and laying
of pipes/metal staircases grounted in cement, eic. which is in blatax
violation of the law, The GCZMA has not stated anything abaout the turtl

nesting site on Mandrem beach describing its survey: numbers. Tk

GCZMA has also not responded to the contention that as
recommendation made in the "Beach Carrying Capacity Report’,

additional coftages should be considered for Mandrem beach.

inspection report dated 30.08.2022 does not contain a single pictu

0t
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Thére'fore, the GCZMA should be directed to place

showing any violation.
ictures taken by all the expert

on record before the next date alt the P

sed by the

members at the time of inspection in respect of structures ral

respondents and all other record relating to survey plan, site plan, etc. It

is wrongly mentioned in the report of GCZMA that no violation has been
commited by lLucky Realtech Pvt. Ltd. - respondent No.4. Regarding
Maargit Beach Resort and Satyam Thakral, it is stated in the applicant’s
rejoinder that they have raised illegal constructions.

2. In compliance of our previous order dated 20.10.2022, the meeting
of GCZMA — respondent No.1 was held on 27.10.2022 wherein a &ecision
is faken to drop the proceedings in respect of M/s 'Lucky Realtech Pvt.
Ltd. — respondent No.4 although i'cgarding other violators i.e. Satyam -
Thakral and Pankaj Chopra fo;' M/s Maargit Beach Resort, the matter is
posted on 24.11.2022. ' | |

3. Since M/s Lucky Realtech Pvi. Ltd. has been exonerated as the
proceeding against it‘ has been dropped, the final order would be passed
on merits only after taking into consideration the detailed reply of
respondgnt No.1 - GCZMA. The learned counsel for respondent No.l -
GCZMA apprised us that the Authority is nb longer in farce since its term
came to an end on 31.10,2022. ' Therefore, it wbuld not be.posaible to
consider the matter as regards violations noted. The QCZMA, in its
affidavit dated 18,10,2022, has given in tabular form the findings of the
site inspection made by it, which are reproduced heréinbelow,:-

e Dperty Structures 'Findings
1. (M7= Lucky Realtech vt ”

_ e . a) Cottage | Th i
gd.((;‘ons_tmctiunfin : Blocks- 18 pme S;OJ.t.act
 Progress | b) Restaurant— |5 ponenthas not

o1 excegded the
gpprovai granted

Page 2 of 5
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by the GCZMA dnd

c] Reception ;
Block- 01 construction is
permissible.

2. | Maargit Beach a) Cottage The project has
Resort{Construction blocks- 24 approval of the
complete and resort is b) Restaurant- | GCZMA. However,
operational) a1 structures d) to h)

¢) Reception are unauthorized
block-02 and recommended
d) Wooden for demolition.
Platform
e) Concrete
stormwater
drain
f) Swimming
Pool
g) Compound
© Wall
h) Structure
next to the
reception .
having two
molded
polyethylene
water tanks.

3. | Satyam Thakral a] Cottage The project has
{Construction is Blocks-15 approval of the
progress) b) Restaurant- | GCZMA. However,

01 Structures c} to f)
c} Swimming )
Pool are unautherized
d) RCC platform and recommended
e) Structure on | for demolition.
castern side
f)’ RCC
underground
water tank.
4, 1t is apparent that the GCZMA has noted violations as regards

structure Nos. (d) to (h) having made by M/s Maargit Beach

Resort/respondent Nos.5 and 6 and also by Satyam Thakral construiction

with respect to structure No.(c) to (f), which show that the

re is

construction raised using RCC which was impermissible in the said area.

Page3of5
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5. The learned counsel for respondent No.1 — GCZMA orally stated
that against Satyam Thak:ral, stop order has been issued but its copy has
not been submitted before us. Therefore, it is directed that the sai_ne
shall be placed on record before this Tribunal forthwith. ‘

6. As regards the violations cummitfed by M/s Maargit Beach Resort,
the learned counsel for respondent No.1 states that the matter is still to
be considered but the.diﬂiéulty is ‘that the Authority is not in existence.

7. In view of the fact that the term of respondent No.1 ~ GCZMA has
ended and as on todajr, the GCZMA is not functional, as per the previous
example some interim arrangement needs to Be put in place. The learned
counsel for the applicant has seﬁt_ us Notification issued by the
Department of Scicnce, chhﬁology and -Envirom’nept, Govt. of Goa, dated
03.08.2016 whereby ﬁteﬁm arrangement was made in similar situation
earlier. We direct ';thg- Registry to send a letter to Ministry of
Environment, Forest & Climate Change (MoEF&CC), Govt. of India to
take necessary steps in regard to meking smnc_inteﬁm- arrangement at
the earliest preferably wi’chin a period of one month so that the matters
which are pending béfore the GCZMA may not linger for leng. A copy of
the aforegaid. nctiﬁ_(:a{ion shall also be annexed with the said lej:ter.

8. We find that vide order dated 20.10.2022, we had directed that the
proceeding would go ﬁh’ead ex parte against respondent Nos.5 and 6,
Therefore, the 'learned-ﬁounse_l for respondént Nos.5 and 6 has sent us an
application dated 10.11.2{)222 praying to set aside the said order as the

presence of Advocate Jagannath J. Mulgaonkar has wrongly been

recorded for respondent No.4, whe at the time of hearing was .

representing respondent Nos_.S and 6. The ground for getting the said
order dated 20.1(}.2022 set aside is that respandent Nos.5 and 6 were
being represented by the ‘counsel namely Mr. J.J. Mulgaonkar on that
date, but by mistake, this Tr;bunal has passed order to proceed agamSt

Page__{l_ of 5
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reply-affidavit has already been filed. 'The leameid counsel for the
applicant may file rejoinder against the same within a2 week.
10. We further direct the applicant to move impleadment application

~ to implead Satyam Thakral as respondent No.7 forthwith.

556

respondent Nos.5 and 6 ex parte. In view of aboveé, we are of the

Accordingly, the said order dated 20.10,2022 Is set aside, The lea
weeks' time to file reply-affidavit. The same s allowed.

learned counsel Mr. Dattatray Lawande has appeared and states that the

11. Putup this matter on 06.01.2023.

November 18, 2022
0.A. No.70 of 2022
npj

view

that the order deserves to be set aside to the e;(tent it directs the

proceeding to go ahead ex parte against responi:lent Nos.5 and 6.

rned

counsel Mr. Mulgaonkar, appearing for respendent Nos.5 and 6 secks two

9.  On behall of repondent No.4 - M/¢ Lucky Realtech Pvt. Ltd.,

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarmi, EM
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This DEED OF SALE is made at Pernem, Goa, on this
06" day of October of the year 2020;

BETWEEN

1. Dt. PRADEEP ANAND KENI alias PRADEEPA
QUENIM son of late Anand Keni, aged 75 years,
USA National of Indian Origin, doctor in profession,
holchng Ovcrseas Citizen of Tndiz Card No, A 0936976,

also havmg Income 'I‘ax PAN EWRPKZBIGK, martied;
and his \mfe

2. Dx. (M:s) SADHANA PRADEEP KENI, daughter
of Shri. Nagappa Nayak, aged 75 years, USA National
- of Indian Orlgm, doctor in profession, holding '
':‘i*’\\ : Ovesseas ‘Citizesi ‘of India Card No, A 0936977, also
T having Income Tax PAN E\‘VRPK2818H both residing
at 2005 Mldwest CIub Pkwy OAK Brook, 11, 60523;

Vol 3. Ms: SUCHETA PRAKASH KADKADE nee
“ | SUCHETA ANAND KENL, daughter of Iate Anand
. Keni, aged___?‘z years, USA Natlonal of Indian Origin,

housevnfe,_: ‘ldmg Overseas Citizen of Indm (ard No.

A ,_356237 aIso having Income ‘Tax PAN
G’INPKGI 92P mamed and her husband
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4. Dr. PRAKASH GOPAL KADKADE, son| of Shd

Gopal Kadkade, aged 78 years, USA National of Indian
Origin, doctor in profession, holding Overseas Citizen
of Tndia Card No. A 455975, also having Income Tax
PAN GTNPKG193N, both residing at 45 Lambert

Circle, Marlborough, MA 01752, USA;

5. Mrs. NIRUPA GIRISH KENI alizs CAMAKXIBAI
NAGUEXA CARE alas NIRUPA GUIRISH
KENY " alias NIRUPA GUIRISH QUENIM,

 daughter of Shri Nagesh Datta Kare, widow of Girish

Anand Keni,\"agcd 62 years, Indian National, hoéusewife,
having.Income' Tax PAN ADQPKOO?:GR, Aacilha.t No.
5531 7320 6290, residing at House No. 14/288/B1,
Kamat Vision, Flat Nq.. BF-1, Cal_‘ahzalém, Tiswadi, Goa
403002 |

6. Mts. NAMRATA SACHIN - WAGLE nee
NAMRATHA GIRISH KENI, daughter of Girish
Anand Keni, aged 39 years, Indian National, housewife,
having Income Tax PAN A'AYPW'7637H, Aadhar Card'
‘No. 3156 2486 5773, marrded; and her husband,

7. Mr. SACHIN BALCHANDRA WAGLE, son of
Balchandra Anant Wagle, aged 40 years, Indian

National, Business, having Income Tax PAN

N u/m ‘/?(7 («@W
?,a,-,.m LMo qolv/awﬂw |

-}
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AAMPW1021D, Aadhar Card No. 8799 4083 9592,

both residents of House 'No 624-A, Anant Laxmi, V. V.

Dempo Maxg, Tonca Opp. Tonca Pillar, Caranzalem,
Notth Goa, Goa 403002

8. Dr. (Mrs,) MAITHILI SANKALP NAIK nee Mrs.
GANGA alias MAITHILY GIRISH KENI, daughter
of Gitish Anand Keni, aged 34 years, Indiag National,
Setvice, having Income Tax PAN AWTPK2633A,

Aadhar Ca:d No.. 7858 8402 6423, married; and her
husband

9. M, SANKALP SANDESH NAIK, son of Sandesh
J - Kiishna Naik, aged 36 years Indlan National, Business,
~ having Incorne Tax PAN ACZPNZI 88F, Aadhar Card

No. 7626 9609 6902 both residents of House No. 2831,
Kiishnasheel, Monte—Htll Borda, Margao Goa 403 602;
: hermnafter refer::ed to as the ' "VENDORS” (which
-exptession shall unless repugnant to the context or
meaning thereof be: decmed to rnean and include their

heirs, executors, legal represenmnves, adrnunstrators
SUCCESSOLs and?'“: signs
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- Mr. PANKAJ CHOPRA, son of Mr Ram Nath
Chopta, aged 49 years, Indian National, businessman
married, resident of AE-23, Shalimar Bagh, New Delhi

110 088, having PAN No, ACPPC2172A, Aadhaas Card
No. 3179 5419 4260; and his wife,

Mrs. GOLDY CHOPRA, daughter of M. Subhash
Sharma, aged 44 yeats, resident of AE-23, Shalimar
Bagh, New Dethi 110 088,_ having PAN ' No.
ALEPCA568], Aadhaar Card No. 6071 2048 985g;

hereinafter called a5 the “PURCHASERS” (which

expression shall unlegs tepugnant to the context of

- meaning thereof be deemed 1o mean and include all his
heis, successors, adrrﬁnistxatot‘s; executors and as

igns)
of the SECOND PART;

 WHEREAS the menibégs"‘*No. 1'and 2 of - the

VENDORS are represeﬁtedr‘-’ﬁaein by their sister-in-law,
the member No. § of the VENDORS, by virtue of the
instrument of Power of Attormey dated 29-06.2020
executed before Mr, Asim Mandal, Vice Consul (Cons:ular),
Consulate General of India, Chicago, Illinois, USA and
duly adjudicated by the Collector of North Goa, Ps;maji,
Goa, on 25-08-2020; a certified Xetox copy wherc?:)_f is
being presented to the Sub-Registrar of Pernem, Goéa, at

I\)L\rtu/r‘\ “’% ' KQ'W\
e Gy g
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1. M PANKA] CHOPRA, son of Mr. Ram Nath
Chopra, aged 49 years, Indian National, businessman,
married, resident of AE-23, Shalimar Bagh, New Delhi

110 088, having PAN No. ACPPC21724, Aadhaar Cacd
No. 3179 5419 4260; and his wifs,

2. Mrs. GOLDY CHOPRA, daughter of Mr. Subhash
Sharma, aged 44 years, resldent of AE-23, Shalimar
- Bagh, New Delhi- 110 088 having  PAN No,.
ALEPC4568], Aadhaar ‘Card No. 6071 2048 9858
heteinafter. called -as the' “PURCHASERS” (which
expression shall unless repugnant to the context or
'mearung thereof be deemied to mean and include all his

heirs; successots adnnmstrators executors and assigns)
of the SECOND PART

| WHEREAS the members No 1 and 2 of the
‘V'VENDORS are- tep.r.esented herem by their sxster—m—law
" the member No. 5 of the VENDORS by virtue of the
msttument of Power of Attorncy dated 29-06-2020
executed before Mr. Asun Mandal, Vice Consul (Consular),
Consilate Generil of India, G}ncago, Illlnms USA. and
duly adjuchcated by the Collector of Notth Goa, Panaji,
Goz, an 25.08- 2020; a certified Xerox copy wheteof is
bemg presented to the Sub-Regmttar of Pernem, Goa, at

:l\;,cmjm B ~€,, .. K@W |
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the time of presenting this Instrument for the purposes of

registration under The Indian Registration Act, 1908;

AND WHERFEAS the members No. 3 and 4 of the
‘VENDO'RS‘ are represented herein by their sister-in-law,
the member No. 5 of the VENDORS, by virtue of the

instrument of Power of Attorey dated 2$-07-2020
execute;d before Mr. Vijay Shankar Prasad, COI’ISIE.II (Visad
Attestation), Consulate General of India, New EY(:»rk and
duly adjudicated by the Collector of Notth Goa, Panaji,
Goa, on 29.09.2020; a certified Xerox copy whereof is
being presented to the Sub-Regis&éI of Pernem, Goa, at
the time of presenting this Insttu.tﬁent for the purposes of
registration under The Indian Registration Act, 1968;

AND WHEREAS the members No. 6 to 9 of the
VENDORS  are rcpresented hetein by  their
mother/mother-in-law, the member No. 5 of the
VENDORS, by virtue of the Power of Attorney dated 03-
10-2020 executed before the thary of Panaji, éGoa, Mr.
Babuso R. Sawaat, under his Registration No. 8915./2020 a

certified Xerox copy whereof is being presented to the Sub-
Reglstrar of Pernem, Goa, at the time of prescnung this

. Insa:ument for the purposes of registration under The
_ Indlan chlstrauon Act, 1908; :

o (o
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ANDWHEREAS there exists a poﬁion of land identified
as Plot O admeasuring 3592 square meters situated at
Mandrem of Pernem Taluka, within the Jurisdiction of
Village Panchayat of Mandrem, Registration and Sub-
District of Pernem, District of North Goa, State of Goa,
forming part of the property bearing Survey No. 211/ 2-A.
described in the SCHEDULE-III hereto, which in tusns
is part of the Plot-E/1 described in the SCHEDULE-II
hereunder written, which is fbiniing part of a larger
property known as “SOCRI BORODO” described in the
SCHEDULE-I hereunder w:imn‘,f?rwhich portion of the
land, hereinafter referred to as “thc SAID PLOT”, more
particularly described in the SCHEDULE-IV hereunder

wtitten;

AND WHEREAS the property “SOCR.I BORODO”
situated at Mandrem of Pernem Taluka, WItI'un the
Jurisdiction of Village Panchayat of Mandrem, R_eglstrauon
and Sub-District of Permem, District of North Goa, State
of Goa, which property bears as a whale Land Registration
No. 23832 at Book B-61 and entolled in the Taluka
Revenue Office under Matriz No, 6 and new. Survey Nos.
210, 211 and 212 which property is heremafter called as
the “SAID -LARGER PROPERTY” and mote particularly
described in SCHEDULE-T herenndes written;

Fﬁwh] W‘WA GH
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AND WHEREAS the SAID LARGER PROPERTY
otiginally belonged to one Mr. Filipe Heitor Pinto and is
recorded in his name under Entry No. 17238;

AND WHEREAS the said Mr. Filipe Heitor Pinto expired
and upon his death an inventory Proceeding was initiated in
the Court, wherein the said larger property was allotted to
one Jose Luis Pinto de Carvalho, which fact was confirmed

by Otrder dated 19/07/1939 passed in the said inventory
proceeding; ' '

AND WHEREAS the wife of said Shri. Jose Luis Pinto de
Carvalho i.e. Smt. Mada Cunha Pinto expired and upon her
death, an inventory proceeding No.239/ 63 was instituted
and the same was concluded by Otrder dated 2/7/ 1965,
wherein 1/2 of the SAID LARGER PROPEi{TY was
allotted to the said Mr. Jose Luis Pinto Carvalho, 1/4® to
Gilberto Tulshidas Pinto Carvalho and 1/4% to Rui
“Tulshidas Pinto Carvalho;

AND WHEREAS the parties to whom the said allotments
were done by Oder dated 09/07/1965, executed a Deed
of Partition ‘dated 06/05/1975, duly preseélted for
registration under Serial No. 24/75 and duly registered in
the Sub-Registrar’s Office Pernem under No. 242; of Book
No. I, Volume No. 3 at pages 227 to 234 on 08}05/ 1975

bt w«ﬁﬂr_. Ct'liﬂ C,L«qv
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and theteby partitioned the SAID LARGER PROPERTY
among. themselves by metes and bounds so that each of the
thtee. partles ‘became absolute and exclus:lve owners of

distinct and separate portions of the SAID LARGER
PROPERTY '

AND WHEREAS in the said. partition, a Plot “E” from
Survey No. 211, adrnea_sunng 44,015 sq. mts. was allotred
to Shrl Gilberto Tulshidas 'Pinto' Carvalho;

: _',AND WHEREAS by Deed of Sale dated 05/06/1975,
reglstered under No 260 of Book No.1, Volume No. 3 at
- pages' 294 to 298 dated’ 24/ 6/ 1975 in the Sub-Registrat’s
Cffice: Pemem the- sald Shr.l Gilberto Tulshidas Pinto
':‘Carva]ho and hls -wife . Smt Anne - Philomena sttma
_ ' Pereira sold a poruon of sald Plot—E from Survey No 211,
e Sub-plot. des:gnated as E/ 1, admeasurmg 39,395'm2 to
 Shri Anand G. Keni and thus the said Shei Anand G, Keni
: beca.me the absolute owner of the said Sub—plot designated
as B/1, admeasuﬂng 39,395 mz whlch is more particularly
descnbed in SCHEDULE-II hereunder written and
heremafter referred to as the sa1d “PLO’I‘ E/ 1”

AND WHER.EAS the said Shn Anand G. Keni
subsequently mutated the said Plot B/ 1 in his name and’
got pamuoncd the same, and the sald

o 4 fo
et ooy
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PLOT E/1 was allotted new survey number as 211/2-A for

an area of 40,600 square meters as per the survey that was

corducted at that time;

AND WHEREAS the said Shri Anand G. Keni divided
the said PLOT E/1 into smaller portions, and for the

purpose of identification numbered the satne as Plot No.

01 (one) to 25 (twenty-five);

AND WHEREAS vide Deed of Sale dated 232/06/ 1988,
the said Shri. 'Anand G. Keni as a \Widoweré sold and
conveyed two small plots. being Plot No.23, admeasuﬂng
450 sq.mts. approxlmately and Plot No. 24, admeasunng
440 sq.mts. apprommately to Mrs. Marina Mendonca,
which deed Was regstered under No.180 of Book No.1,
volume No VIII dated 19- 07 1988, in the Sub-Regmt:ars
Office Pemem, Goa, .

AND WHEREAS vide. another Deed of “:ale dated
22/05%/ 1991, Shn._‘Anand G. Kem_ sold and conveyed a
pottion of the PLOT E/1, admeasuring 10,750 sq. mts.
and admeasuﬂng 2,250 sg. mts. to The Cochm Malabar
Estates & Industues Lid., which deed was reglstered under
No. 80 of,Book_No..l, volume No. 20 dated 06—@6 -1991in
the Sub-Registrar’s Office Pernem, Pernem, Goa;é
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AND WHEREAS 2s per survey records i.e. Form No. I &
XIV atea of said Survey No. 211/2-A of village Mandrem
of Pernem Taluka is 27,600 squate meters. This area
includes the areas of 890 square meters (i.e. area of Plots
No. 23 and 24) since the purchasers thereof have not got
their séid atea pattitioned; and, further the area of the said
survey -holding also  includes the existing road areas.
Therefore, after deducting therefrom the said area of 890
squai'e meters and also after deducting an area of 3,251
s'qiiar'e‘météts'rbei.ng the areas of the existing roads, the
net available area is 23,450 square meters, which is
hexemaftet referred to as, “'rhe SAID PROPERTY” and
rnore fully descnbed in the SCHEDULE-III hereinafter

appearmg;

AND WHEREAS the said Shti. Anand G. Keni died as a

“widower on 28/ 10/ 1 993, leaving behind him the legal heirs

naraely Dr. Peadip Q‘uénim married to Dr. Sadhana Pradip
Keni (1/3rd share), Mrs Sucheta Quenim married to Dr.
Prakash Gopal Kadkade { /3rd shm:e) and Mtr. Guirish
Anand Keni mamed to Nitupa Keni (1/3rd shate), which
fact, is conﬁrmed by Deed of Succession dated
10/06/ 1994 drawn in the Notary Book No.649 at pages
40V to 42V of Notanal Deeds dated 5/8/1994;

SRR V=T,
(\J.cru\..)flﬂ wéﬂ“ M

f)ﬂf*\‘l} er

-t
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AND WHEREAS the said Mr. Guirish Keni expired on
19.04.2017, leaving behind his moiety sharer Mrs. Nirupa
Keni (1/6" share) and Mss, Namrata Sachin Wagle married
to Mt. Sachin Balchandra Wagle (1/12th share), %and Mrs.
Ganga alias Maithili Sankalp Naik married to Mr Sankalp
Sandesh Naik (1/12th sha're), which fact is confé'irmed by
Deed of Succession dated 25.04.2018, drawn in the Notary
Book No. 1650 at pages 91V to 93V of Notar_iféa.l Deeds,
dated 8.062018 of Special Notary Salcete, thus the
VENDORS become the absoluté owners of t};1e SAID
PROPERTY; o :

AND W.HEREAS the PURCHASERS have apptoached
the VENDORS' and offered to purchase the SAID
PROPERTY" and the VENDORS have agreed to sell the
SAID PROPER&CY to the PURCHASERS on “wl:aere is as
.1s basis” and on _£h_e terms -and conditions and for the

consideration payable;

AND WHEREAS the PURCHASERS proposed to buy
the SAID PROPERTY in parts; and one of the PLOTS is
as shown in the plan annexed hereto to form pa;t of the
present sale Deed and hereinafter refecred to as “Ti’l& SAID
PLOT” and more fully described in the SCHEDULE v

hereunder wntten,

(\jzlj’b(,(,j’)é\__ _ ,_.({7 . K@___,,k_,__r

?Pm\‘a] U+°()ﬂ+ c{ l”{ @L"Vw
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AND WHEREAS the PURCHASERS have taken
inspection of the SAID PLOT and documents of title
relating t5 the SAID PROPERTY and is fully satsfied

about the same.

NOW THEREFORE THIS DEED OF SALE
WITNESSES AS UNDER: -

1. That in consideration of a total amount of Rs.
442,51 163/~ (Rupees Four Crores Forty Two Lakhs
Fifty One Thousand One Hundred Sixty Three Only)
whlch amount the PURCHASERS have paid to the
VENDORS m the manner stated herein below, the
teceipt of wlnch the VENDORS do hereby accept,
: ddmit and. cmﬂrm and the VENDORS do hereby
transfer, convey and asmgn by way of sale all that the
SAID PLOT on as is whete is basis and’ more
partlcularly described in SCHEDULE-IV hereunder
written anddehneatedm red colour in the plan annexed
hetefo to HOLD the same UNIO the
PURCHASERS as. ‘absolute owners thereof free from

any encmnbrat*ces and/or defect in title, subject

howcver to. pawnent of a]l taxes rates, assessments and
duties hereafter. to become due and payable to the

Govemxﬁent"-fdx -any other public ot local body in

' ) '\}cﬂ-—v]’\f“ | ‘ﬂﬂ""

war

Fm. \‘e; umﬁ’ﬁ?’f "
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respect thereof, The VENDORS do hereby deliver the
possession of the same unto and in favour of the
PURCHASERS the SAID PLOT to have and to hold
the same for his exclusive use and benefit absoiutely and
unconditionally forever together with all its attendant
tights,  liabilities, privileges, easemcnts and
apputtenances, whatsoever, legally perrmsmble and
available to the “SAID PLOT” in any way appertammg
usually held or occupied herewith of reputed to bcIong

to or be appurtenant thereto.

- The PURCHASERS shall hold and own thc SAID

PLOT in equal shares i.e. 50% each.

- 50% of the above said total price consideratiorfx, being

Rs.2,21,25,582/- is paid by the PURCHASER No. 1
(Pankaj Chopra) to the VENDORS in the foilomng
manner: - i

Net Pziid

Name of Shate Entitle- Less: TDS
the ment TDS Challan
VENDORS deducted Na.
Dz, Pradeep | 1/3 | 93,75.194 | 23.92%= 56,11,047 | 00018
Keni & his 17,64,147 : 24/09
wife, Dr,
Mirs Sadhana
Pradeep
Keni _
Mrs. /3 1 13,7594 | 23.92%= | 56,11,047 | 00017
Sucheta 17,64,147 24/09.
Prakash
AN Y PP P —f ,V..___,‘
ﬁAN k) LHof
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Kadkade &
her husband
Drt. Prakash
Gopal
) Kadkade
Mrs. Nirupa | 1/6 | 36,87,597 | 0.75%= | 36,59,940 | 04901
Girish Keni 27,657 18/09
Mrs, , 9,21,899 | 0.75%= 9,14,984 | 04855
Namratha 6,915 18/09
] AT Sachin
I Wagle & 1/12
her
husband, : _ .
Mr. Sachin 9,21,899 | 0.75%= | g¢,14,084 | 04873
Balchandra |- : : 6,9_15 7 18/09
Wagle | - .
Mrs. | 18,43,799 | 075%= | 18,29,969 | 04889
Maithii . |77 o 76,915 18/09
Sankalp | 1/12 T e
Naik & her
husband, : :
Mr. Sankalp | ° N 0.75%= : 04880
Sandesh oo T 6,018 18/09
Total:i-| = - \2,21,25,582 35,33;611 1,85,41,971
4. Balance 50% of the above said total price consideration,

bcmg Rs:2,21,25 581 /- 1s paid by the PURCHASER
No. 2 (Goldy Chopra) to the VENDORS in the

following manner; -

Name of - | Sharte E:.ltitle-l .. Less: NetPaid | TDS

" the ’ : ment |- TDS§ Challan
VENDORS | . . | | deducted No.

Dr. Pradeep | 1/3 | 173,75,193 | 23.92%= | 56,11,046 | 00001
Keni & his. | 17,6447 25/09

/\JL'_LI.»-}’J»\. o / . : A
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wife, Dr.
Mrs Sadhana
Pmdecp
Keni

Mts.
Sucheta
Prakash
Kadkade &
her husband
Drt. Prakash
Gopal
Kadkade

1/3

73,75,193

23.92%=
17,64,147

56,11,046

00002
25/09

Mrs. Nirupa

Girish Keni |

1/6

36,86,597

0.75%=
27,657

36,59,940

05028
18/09

| Mixs. _
Namratha
| Sachin

Wagle &‘i‘le.r
husband
Mz, Sachin

Balchandra |

Wagle

1/12

'9,21,899

0.75%=

6915

9,14,984

04995
18/09

9,21,899

.q.75.‘%=
16,915

9,14,984

18/09

04915

‘Sandesh

Mrs.

Maithil
Sankalp
Naik & her
husband, -

Mr. Sankalp
Nail

1/12

18,43,800

0.75%=
- 6915

0.75%=
6915

18,29,970

05002
18/09

05014
18/09

Total: -

2,21,24,581

35,83,611

ote:

18,541,970

" The amount of TDS as above is remitteél by the

PURCHASER to the Income Tax Depaxtmeint against

‘W\Lv‘f’“‘ /(j Ko
ot et Gy 04

PESELNTI S
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the PAN of the VENDORS 'I‘he PURCHASER has
issued copy of the Challan to the VENDORS, showing
temittance of the same to ‘the Income Tax Department.
The PURCHASER further undertakes to issue TDS
Certificate 1o the V_EN__D_OR_S. -

. Net payable amount 45 above is paid by the
PURCHASER to the 'VENDOR No. 1 (Pankaj
Chopra), in the foﬂowmg mannet: -

Srl.

No.

. Name of the
Vendqr/ Payet_a

) Cheque

No. /

| Date

Name of the Bank

Amount
®Rs)

-Kem v

Pmdcep Anand

1067932
1] 17-09-
R frzozo

I&ICI Bank
Sha.hmar Bagh,
Del}.n

56,11,047

Sucheta Praka.sh
. Kadkade . “'\‘ S

3067933
| 2020

ICICI Bank
Shalimar Bsgh
Delhi -

56,11,047

Kem

.Nn:upa Giish .| 063635
‘ 112092

ICICI Bank
Shalirnar Bagh,

36,59,940

- _Namrata Sachm

Wagle

12020
| 063637

17-09-
2020

ICICI Bank
Shalimar Bagh,

Daelhi

9,14,984

; Sachm Balchanch:a..
- Wagle e

IRTGS -

JICICI5202009240
1 0782782

. 9,14,984

| Maithili § M@' -
| Naik L

103247

11700

ICICI Bank
Shalimag Bagh
Delhi |

18,29,969

_J2020

¢ Total:

1,86,41,971
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6. Net payable amount as above is paid by the

PURCHASER to the VENDOR No. 2 (Goldy

‘ Chopra), in the following manner: -

Stl. | Name of the Cheque | Name of the Bank | Amount
No. | Vendor/ Payee | No. Date {Rs.)
1. | Pradeep Anand | 356920 Induslnd Bank, 56,11,046
Keni 17-09- Rohini, Delhi.
2020
3. | Sucheta 356922 IndusInd Bank, 56,11,046 |
Prakash 17-09- Rohini, Detht.
Kadkade 2020
5. | Nirupa Girish | 356923 | Induslnd Bank, | 36,59,940
Keni 17-09- Rohini, Delhi.
; 2020
6. | Namrata 356924 IndusInd Bank, | 9,14,984
Sachin Wagle | 17-09- Rohini, Delhi
" : 2020 -
7. |Sachin ~ | 000689 | ICICI Bank 9,14,984
Balchandra 17-09- Shalimar Bagh,
Wagle 2020 Delhi
8. | Maithili 000688 ICICI Bank 18,29,97)
Sankalp Naik | 17-09- Shalimar Bagh,
' 2020 Delhi
Total: - 1,85,41,570
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. The VENDORS -hereby covenant ~with the
PURCHASER that the VENDORS have a clear and
wasketable title to the SAID PLOT described in
SCHEDULE-IV héreby conveyed is free from any
defects in title. The VENDORS hereby indemnified
and keeps the PURCHASER indemnified for the title
of the “SAID PLOT” described in SCHEDULE-IV

herem below wiitten.

. The PURCHASER shall and may at all times hereafter
peaceably and qmetly enter upon, own, hold, occupy,
possess and enjoy the “SAID PLOT” and receive the
~ rents, issues and proﬁts thereof and of every patt
- thereof to and for theu: own use and benefit without
| any smt ‘eviction, mterruptlon chhiim and demand
Whatsoever from or by the VENDORS or their heirs
ot ' theit petson or persons, lawﬁxﬂy and equitably
cianmng ot to clalm by, from, under, or in trust for the
VENDORS or ‘their respecuve heirs, execuror and
administrator or .-any of them shall and will from time to
time and at all times heteafter at the request and the
'cost of the PURCHASER do and execute or cause to
be done or executed all such futther and other acts,
deeds, matters, thmgs, conveyances, and assurances in
law Whafspever_ for the better and more perfectly

W) . -

N 4§
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granting, conveying, transferring and assiu::ing the
“SATD PLOT” and every part thereunto and to the use
and benefit of the PURCHASER, or his heirs,
executors, successors and assigns as shall be écasonably
required in the manner aforesaid, and the VE?'.NDORS
shall attend the Sub Registration Office a?nd admit

execution of the present deed of sale.

. The VENDORS covenant with the PURCHASER

that:

() The SAID PLOT is not subject matter of any
lidgation or any proceedings pending béfote any
Court, trdbunal, Forum, Arbitrator, Revenue
Authorities under the law in force and the téitle of the
VENDORS are subsisting clear, liens, eté., against
the SAID PLOT. |

b) The SAID PLOT is not affected by any law
prohibiting the present sale. '

c) That there are no agricultural tenants, protected or
otherwise ‘or lease holders or mundkars linder the
provision cf Goa, Daman and Diu Agricultural
Tenancfr Act, 1964, or Mundkars Act or ujnder any

Parke “*_*_“f’” C\o\lh O~
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| _ '6thef law in for'ce'.ih_thé Stafe_ of Goa, in rcspéCt of

' the SATD PLOT. *

~d) The VENDORS j.'have not entered into any
' agreement for sale, transfer, etc, with any other third

party conceming  the SAID PLOT not have the

VENDORS agreed to sell or encumber the SAID

_PLOTin any manner whatsoever.

No Notification is issued under the Ordinance Act,

. Statues/Rules or Regu]ations-‘ affecting the SAID

PLOT, whercby the VENDORS are not prevented

-~ from sellmg the SATD PLOT.

That the:e are no ou_tstandmg taxes or any other
outgoings payablé in respect of the SAID PLOT as
on the execution of this deed of sale and the same
have been cleared by the VENDORS.

10.The VENDORS do hereby grant their NOC for
carrying out mutﬁtion and partition of the SATD PLOT
.in'the name of the PURCHASERS

11. 'I'he _VENDORS have today handed over the
possessxon "of the SAID PLOT better described in
SCHEDULE-IV hereto to the PURCHASERS.

I\RMJM Lg, (Lo

R’“"Hi W"p‘” CA u
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12.The PURCHASERS has checked all the document of
title pertaining to the LARGER PROPERTY, the said
PROPERTY and is fully satisfied of the title of the
VENDORS to the same. '

"o A

.“Q"\‘— T

.. ~ 13.The PURCHASERS have identified the boundaries of

/ © the SATD PLOT and they are satisfied with the same.
- The PURCHASERS expressly declare tha% in the
event of any claim over the SAID PLOT by any petson
or party, same shall be solely settled by the
PURCHASERS at their own efforts, costs and
expenses and without any reference to or hablhty on the
pat of the VENDORS. ‘ |

14.The Town & Comtt‘y Planning Department, Perncrn.,
Goa, has granted its NOC for registration of th:s Deed,
vide their'letter No. 49(6)/'TCP/ PER/QO/ZOZO/ 676
dated 22.09 2020 original whereof i is submitted to the

| Sub- Reglsixar of Pernem ‘Goa, along with this Deed

15.The VENDORS declare that they do not belong to the |
Schedule Caste and Schedule Tribe and ate not covered
under the Notlﬁcatlon Nao. RD/LND/ 318/ 77 dated
21/08/1 978

/\)Arbu.dpm vﬁg ‘]ﬁ:ﬂlw

Pawke ‘W’“ G’\A‘daﬂ?“ |




alxedto this deed:

a5 g ,whole.L '

X
16."The membets No. 1 to 4 of the VENDORS do hereby
declate that ‘(2) they have not violated FEMA
Regulations; (b) they have complied with all the
formalities under FEMA; and (c), the property involved

m this deed is not an agricultusal propexty.

| 17.'Thé'_SAII'.)':.PLOT hereby sold is matked in green colous

in the plan anncxéz_i'to this Deed, which plan is forming

patt oft'lﬁs'D_eed.L .

18, The sa1d vah.e of Rs 4,42 515 63/- is the present

market valae of-the SATD PLOT and stamp duty @ 4.5

% thetedn being Re: 19,91 A0/~ (rouaded off s

(Descnp don of the SA.ID LARGER PROPERTY)

. <e=.AI.L THAT PROPERTY “SOCRI BORODO” situated at
_Mandrcm of Pemcm Taluka w1thm ‘the Jusisdiction of

. Village Panchayat of S

. Mandrem, Regxsr_taﬁon and Sub—Distnct of Pernem,
':Distnct of No::th Goa, State of Goa, which property beats -

egistration No.23832 at Book B-61 and
enrolled in 1 :-ahika Revmile Office under Matriz No.6
and new’ Sutvcy Nos 210 211 and 212 and bounded as

under— i;.'; '_‘_
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East: By property of Vassudeva Balaji Dessai and Néulla;

/%st: By the Sea and land of Naguexa Mucunda Gad;;

Notth: By the property of Apolis Miguel Fernandes,
Lourenco  Aleixo  Fernandes, Premjabai

Ramchandra Dessai and Anant Ganesh Dessai;

and

South: By the boundary of Village of Morjim, the Nulla
and the Land of Cecilia Fernandes.

SCHEDULE - II
 (Description of the Plot E/1)
ALL THAT PLOT known s E/1, admeasuting 39,395 r2
(40,600 square meters asrpe:r survey held in the village%of
Mandrem of Petnem Taluké)z forming part of the property
~ known as a whole as “SOCRI BORODO” situated at
z7 Mandrem of Petnem Taluka, within the Jurisdiction of
o Village Panchayat of Mandrem, Registration and Slfb—
District of Pecnem, Distsict of North Goa, State of Goa,

which property beats as a whole Land Registration No.
23832 at Book ;3;'61 and enrolled in the Taluka Revenﬁe
Office under Matriz No. 6 and new Survey Nos. 211/2-A,

( \)lude Mﬁ)@{ ()7 _. bﬂ, N

PM WM GQHH i
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,,,——-—"'" : S S
21 1/2—A-1 and 211 /2-A-2 of Vlllage Mandtem of Pernem

‘I‘aluka and bounded as under

East: B'y Pl'o't-F allt'jtted in the deed of Partition to Rui
: _Tulmdas Pmto de Carva]ho, Plot-C allotted to Jose

- Luis Pinto de Carvalho; Plot-B allotted to Rui

_ Tulsn:las tho de Carvalho and Plot-A allotted to
Ms Gﬂberto Tulsidas Pinto de Carvalho and his

o w1fe, R

-Wg.sf:‘:- - By the ]and of Naguexa Mucunda Gad;

North By Plot H of th id Mr :,Gﬂberto and his wife
.' and Sub-Plot E/ :out of the Plot-E (which sub-

- ‘_: :"plot admeasures 4620'sq mts) and

RS qHBDULE -1
-' (Descnpuon of the SAID PROPERTY)

AL’ TI-IAT land Avmgjan' ared of 27,600 square meters
surveyed under Survey N" : 2‘11/2-A of village Mandrem
of Pemem 'I'aluk nnmg part of the PLOT known as
E/1 of the largm' property known as a whole as “SOCRI

: BORODO” sm:ated'at Mandrem of Pernem Taluka, within
the junschcuon of Vﬂlage Panchayat of Mandrem,




Registration and Sub-District of Petnem, District 0

Goa, State of Goa, which property beats as 2 wh

59

26 :
£ North
ole ;Land

Registration No. 23832 at Book B-61 and enrolled in the
Teluka Revenue Ofﬁce under Matriz No. 6 and bounded a8

under:

East:

West:

"North:

South:

By properties beating Survey Nos. 211/2 A,
Survey No. 211/2-A-2 and Sutvey No. 212 of

village Mandrem of Pernem Taluka;

Partly by reserved road access in the same
property beating Survey No. 211/2-A, partly by
property beating - Survey No 216 and pa.tdy by
Arabian Sea; :

By properties bearing Survey No. 211/2-B and
216 of village Mandrem of Pernem Taluka; an;:i

By property beating Survey ‘No. 211 / 2-A—j2 of
village Mandrem of Pernem Taluka. |

SCHEDULE v

(Description of the PLOT HEREBY SOLD)
ALL THAT a portion of land identified as qut—O,

admeasuring 3,592 square meters situated at Mandrem of
Petnem Taluka, within the Jusisdiction of Village Panchayat

(\L(-‘m»a\ex /LJ . (éw\
Pavken MM Ql la U
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of Mandrem, Registration and Sub-District of Pemem,
District of North Goa, State of Goa, forming part of the
d in the

propeity bearing Survey No. 211/2-A describe
SCHEDULE-III heteinabove written, which portion of
land is. detached . from the Plot E/1 described in the
SCHEDULE-II hereinabove written which in turn forms
.pm:t of the larger pxopérty known as “SOCRI BORODO”
-aeécribed mthe SC_HEDULE-I above, and bounded as

under:-

- Bast By road in the same properr:y bemng Survey No.
| 211/2-A of village Mandrém of Pernem Taluka
: and thereafier. pa.ttly by pa.rl: of the same property
*m the same ptoperty bemng Survey No. 211/2-A.
-of vﬂlage Mandrezn of Pcrnem Taluka; '

_ Wés‘t: - By Arablan Sea;

North: By remmnmg part of the same property bea.rmg
Survey No 211/2.A of vwvillage Mandrem of
Pernemn Taluka, and

Sd_ﬁth: : ‘Bjr rer;;aiﬁing pa.rt of the éame property bearing
. Survey No. 211/2-A  of village Mandrem of
Pernem Taluka. .

.{\:},c:/“-—&‘—\//."(-‘(‘ H—Q—-/_,_ . { &

4
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IN WITNESS WHEREOF the parties have executed téhese

presents on the day, month and year fitst mentioned

'
M

N‘“M“ /f)f‘ . K{/\—-——
SIGNED AND DELIVERED by the
within pamed Mrs. Nirupa Gitish
. Keni, the member No. 5 of ithe
NDORS, for self and as duly
nstituted Attorney for the members
o. 1 to 4 and 6 to 9 of the
NDORS.

- heteinabove,




29

- &nlﬁd; bH<{)M
(W SIGNED AND DELIVERED by the

Within named the PURCHASER No.
1, Mr. Pankaj Chopra

.:irnpmssio’n' of Mr. ’Pa_nkaj Chopra

oy oo
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Q}r'\ﬁ 4 oY Chof)n

SIGNED AND DELIVERED by the
N Within named the PURCHASER No.
\\ 2, Mrs. Goldy Chopra '

Left hand ﬁdggr }m

pression of Mrs. Goldy Chopra

WITNESSES

MWP

- Signature:
A Szedand” ¢ ! Stlelue
Address: f+uvo 75::- Ne.w wedy Yo H—wo £72 Iean iy wady

C.M'G\" Kala dh

I\Jx_nqﬁm ’fi Fe

| %NMW | CPHJ Uf%ﬁ o
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Government of Goa A
Document Registration Summary 2 6
et Office of the Civj| Registrar-cum-sub Registrar, Pernem
FrintDete & Time - 12.001,902¢ 1013 pm
Docuiment Serjqy Number . 2020-PNM-212

Presented at 17.1q. : ::
- Registrar }3.=,-:2.’m"M pm ?n 12-Oct-2020 i the office of the Office of the Civil Rengt’a"'c”m'sutf
F 22770 ernem along with faesg pald as follows ;

.~ ‘—'—"H

1 | Marital Status: Married ,Gender:Male.Océupation: Busingss, | -
Address1 - AE-23, Shalimar Bagh, New Delhi, Address2 -

e

o Description , Rs.Ps
Stamp Duty 1991400
Registration Fee 1548800
Mutatlon Fees 2500
Processing Fee 1070
Bad Total: 3543770
B \@zl‘ Mp Duty Required 11991400 ' Stamp Duty Paid : 1991400
e o
- R
Presenter |
Sr.NO Party Name and Address . - : Signat?ure |
Pankaj Chopra ,S/o - Dio Ramnath Chopra * - @ 31
Age: 49, : M iJ
o
i
!

- PAN No.: ACPPC2172A
K2 —
=N
>,
< i n
-Executer Iy '
[srno Party Name and Address .| Photo | Thumb | Signature |
e Nirupa Girish Keni /o - Do Nagesh Datta Kare !

Age. 62, :
4 Marital Status: Married /Gender:Female Occupation: oy
Housewife, Address1 - House No. 14-286-B1, Kamat Vision Flat| %
No. F1, Caranzalem, Tiswadi, Goa, Address2 -,
PAN:No.: ADQPK00O36R

Pankaj Chopra ,S/o - D/o Ramnath Chopra

. Age: 49, e

2 | Marital Status: Marrled Bender:Male, Qccupation: Business, .

Addrasst - AE-23, Shallmar Bagh, New Dalhi, Addrass2 -,
PAN No.: ACPPC2172A .

Goldy Chopra ,Sfo - Do Subhash Sharma
. Age; 44,
Marital Status: Married JGender:Femals,Occupation:
1 Business, Address1 - AF-23, Shalimar Bagh, New Dathi,
Address2 - |
PAN No.: ALPPC45684

Nirupa Girish Keni ,S/o - Dio Anand Keni
Age. 62,
Warital Status: ,Gender:Female,Occupation: Housewifs,
Address1 « House No. 14-288-B1, Kamat Vision Flat No; F1,
Caranzalem, Tiswadi, Goa 403002, Address2 -,
PAN No.: ADQPKOO38R

Lo |




:3}' . : H
ST
Slgna@

——PAN No.: ADQPKoD36R

CQ“EC“VEIY fecognize the Vender, Purchaser, POA Holder,

i\
Sr.NO‘ w 4 F

g Party Name and Address

Stgnature

am Manohar Sawant, 51, 9822685933 , Advocate
~ , Martaj status : Married

403512, 7680 New Wadda, TBOlNew Wadds \SA
Morgim, Pernem, NarthGoa, Gea S
Sanjay Madhkar Shetye, 51 ., 9765951063 , Service , Marital L
2 | status : Unmarried &
. 403512, 892 Katte Waddu,‘BQZ.-Katte Wa;ido
Morgim, Pernem, NorthGoa, Goa
- R
:- Regis
z{g H. p\", byt
PERNEM
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Document Serial No:-2020-PNM-212

Book -1 Document
Registration Number ;- PNM-1-207-2020
Date : 12-Oct-2020

il Registrar-cum-Sub Registrar, Pernem)
LRE ST ;

PKRNEM

FegNo.73.44 /259,
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For any further { mqmrcs, please contact thc Mamlatdar of the concerned Taluka.

4
Ty,
&
Y
: L?MJ 100015848584
FORM 1& XIV - -
; Date; 0311112022 g 99 98 Page v o
— Survey No.
“Taluka- PERNEM y
Village Mandrem Sub Div. No.  2A3
i | e
Name of the Fleld ~ @& =& Tenure
T At AR
Cultivable Area (Ha.Ars.Sq.Mirs) STToT 817 (3, @<, =01, H1.)
. ' — - . Total Cultivable Area
ny' Crop Garden Rice Khajan Ker MO_]'ad W AT a—;[
| 0000.35.92 0000.00.00 £000,00,00  0000.00.00 0000.00.00 0000.00.00 0000.35.92
Un-cultivable Arsa (Ha.Ars.Sq.Mtrs) TS & @ e, =it 4t
Pot-Kharab gz @@ _ Remarks &1
Class (a8) Class (b} Total U“'Cum"'abl‘-’f Area Grand TOfai Asper order in Case No.
i (@) = (3) YT AT A UET | SLR-PART-PER-MAN-§2-22 dated 2410612022
0000.00,00 "§000.00.00 0000.00.00 D000:35-82_ | passed by the nspestorof Survey and Land
Assessment: o o4 Foro o .00 "~ PredialResords, fegem Go, and ISLREPbTNG . 0,00
HFL _ ?;R:m ISLRIPARTJPERIMANISZJ?ZIS’(E dated
- T ozeei02
5.No. | Name of the Occupant IKhataNo. | Mutation No. Réma'rks N
1 | Pankaj Chopra ‘ 33322
2 | Goldy Ghopra O
S.No. | Name of the Tenant a3 aia Khiatar No. Mutatlon No. Remarks-
- g imm"rr I
1 Nil— BT o
Ether ﬁjghts hé?l’{ d Mutation No. Remarks
ame of Ferson holding rights and nature of rights: ;
T 8 AR BT 79 S 5 T A L
|
Details of Cropped Area firsraTeiier srrsir arefier
Year | _KNarr'te of the Mode‘ Season  Name Irgated . [Unimigated Ez?gvznggﬁg%g, Source of [Remarea
¢ Cultivator Lic) W b Crop EIUior R . : imgation 5o
[T =TT s g Natura Area 2= | fsmEr
- Ha Ars.5q.Mts Ha.Are Sq.Mis Ha.Ars.Sq.Ms R
i _ rE A Read [ bacd
! |
]
End of Report
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Government of Goa
Office of Inspectar of Survey & Land Records, Pernem

Pernem-Goa.
X Rel. Wo.: Case No. ISLR-PART.ER-MAN-52-22 DATED 05/06/2022
ISSULD BY INSPICTOR OF SURVEY AND LAND RECORDIS . PLRNEM - GOA

File No-ISLRAPART/TER/MAN/52/22
AREA ADJUSTMENT STATEMENT

-

. y Al
Wt ey

fispector nF:Surveys & Land Records
Pernem-(oa

District: NORTH- GOA

VILLAGE: MANDREM TALUKA:PERNEM

{ Survey [ SubDiv. ] Class of Land Total Callivable | Uncultivable Arca Total Grand Area Occtipam Ramarks |
1 No. : No. | - _ arca Pat-K harah Pat- Totat Assess : i
J | Dry Crop | Garden Rice + Kharab ment

: ! @ (b {a) & (b} Rs.
g 1 i 2 1 3 4. 5 6 7 8 9 1 H P12
: u-».L.._ [ - —_——r s et e om

I
(AtORIGINAL POSITION

? i g

' 21 I 2 i 26145 . - 26143 1455 ’ - L 1455 [ 27600 - ASPER FORM | & XV :_ - |
- (BIPOSITION AFTER CORRECTION . EEN
[ 2t A3 [ 3592 - - 3592 - - I 3592 - : PANKAJ CHOPRA
J 1 l . GOLDY CHOPRA ;
T an 2 ! Ares and names to be revised afier deducting/deleting the above. L j
el

Prepared by : Pragita Chari (F.5)
Surveyed on 11/042022

~t
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Government Of Goa O
/ ) %ﬁ%\ Directorate of Settlement and Land records G\
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Dlrectorate of Health Se-l'vices

Government of Goa
Che Pernem

No. DHS/2022/DHS0801/00050/258 Date :15-Jul-2022

Ref No: DHS082201367
N.O.C. FROM SANITATION POINT OF VIEW FOR ESTABLISHMENT OF GUEST HOUSE

With reference to your application for the issuance of NOC from sanitation point of view to run a Guest
House, and with reference to the NOC/Trade License /letter issued by the Licensing authority,bearing No.
VP/MAN/PER/NOC/2021-2022/3219 d'ated 19-Feb-2022,As per the site inspection conducted by this office,
this is to state that this office has NO OBJECTION FROM SANITARY POINT OF VIEW ONLY to run Guest
House at M/s, Maargit Beach Resort Goa, Sy No-211/2-A, Mandrem, Pernem, Goa ,belonging to Mr. Pankaj
Chopra And Mrs, Goldy Chopra, on cendition that the same will be withdrawn in case any j:)roblem of public

health hazard or otherwise arises and further subject to the following conditions: _

1. There shall be minimum of 3 rooms of sufficient capacity being one for public service and other for
preparation of food where they shall use smokeless stoves or chulas.

2. There shall be sufficient number of water taps for washing the utensils and clean potable water in closed
containers for preparation of food.

3. There shall be sufficient number of utensils for boiling the water.

4. There shall be sufficient number of filters. _

5. There shall be tap water or running water or running water for washing the crockery and utensils.

6. There shall be proper arrangements for disposal of waste water in order to avoid collection.

7. There shall be tables with top covered with material easily washable like marble stone, sunmica or any
other similar material. '

8. There shall be independent one or more toilets block for male and female apart from the 3 rooms
mentioned in sub-rule (@) of rule 15. This condition may be relaxed if the connected block have
arrangements for public toilet within the radius of 50 mts. from the establishment. '

9. The cutiery shall be washed with soap and running water and there after passed through boiling water
every time after it is used by the customer. )

10. The garbage and waste products shall not be thrown indiscriminately but shall be collected in proper
closed containers which shall be discharged in the Municipal garbage collection pit. The entire premises of
the establishment shall be maintained clean, free from flles, insects and shall observe recommendation done
by the sanitary authority or public sanitary inspector during their inspection.

CONSENT TO OPERATE OBTND FROM GSPCB VIDE ORDER 12/2022-PCB/ 1275999/0009751

Remarks:  \'16.6.22




/ﬂ@'éﬁopra and Mrs. Goldy Chopra | o | ﬁ(g

L copyto

1. The $ecretary/Sarpanch/chairperson/Chief officer Municipal Council,

Vidya Ashok Parab
Medical/Health Officer .
[t ® [t ﬁnrnnrfn ‘




Directorate of Health Services
Government of Goa
Chc Pernem

No. DHS/2022/DHS0801/00050/245 Dafﬁ :08-Jul-2022

Ref No: DHS082201366
N.O.C. FROM SANITATION POINT OF VIEW FOR ESTABLISHMENT OF BAR AND RESTAURANT

With reference to your application for the issuance of NOC from sanitation point of view to run a Bar
And Restaurant, and with reference to the NOC/Trade License /letter issued by the Licensing authority,
bearing No. VP/MAN/PER/NOC/2021-2022/3220 dated 19-Feb-2022,As per the site inspect?on conducted by
this office, this is to state that this office has NO OBJECTION FROM SANITARY POINT OF ViEW ONLY to run
Bar And Restaurant at M/s Maargit Beach Resort, Sy No-211/2-A, Plot - O, Mandrem, Pernem, Goa ,belonging
to Mr. Pankaj Chopra And Mrs. Goldy Chopra, on condition that the same will be withdfawn in case any
problem of public health hazard or otherwise arises and further subject to the following conditions:

1. There shall be minimum one or more rooms according to the nature of the establishment and movement

of the public. |
2. The size of the rooms shall be sufflcient for sitting of the public and preparation of drinks, if cooking is

done there shall be a separate room for such purposes and with sufficient wash basins and smokeless

environment. The washing rooms for utensils shall be away from preparation place.
3. The utensils shall be washed every time after use with running water and soap and after washing the

same shall be immersed in boiled water before they are kept ready for use.

4, There shall be filters to provide potable water.
5. The potable water used for preparation of food or drink shall be stored in closed clean container.

6. There shall be arrangements for disposal of waste water so as to avoid stagnation.

7. There shall be tables with top covered by marble, glass or sunmica or any other material easily washable
8. There shall be toilets in sufficient number independent for male and female. The condition can be waived
if the market complex is provided with toilet block or there are any public toilets within the distance of 50

mts.
-9 The entire premises shall be kept clean and workers shall wear clean clothes or dress during the work.
10. The workers shall hold valid sanitary cards issued by the sanitary authority.

' Remarks:  GSPCB CONSENT TO OPERATE OBTAINED VIDE ORDER NO. 12/2022-PCB/1275999/00005751
: " Dtd16.6.22
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. Pankaj Chopra and Mrs. Goldy Chopra ' R _7(5

Copy‘ to: : ] )
1. The Secretary/Sarpanch/chairperson/Chief officer Municipa! Council, ‘.

Vidya Ashok Parab Cs /
Medlcal/Health Offlcer p
[l ¥ Dnrnnm_ . ‘
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Government of Goa ; A
Directorate of Fire & Emergency Services | 5:' %@T\
North Zone, St. Inez, Panaji, w‘*ﬁl‘l@
Goa - 403 001 - India
No. DFES/ADO/LIC-FEE/2022-23 o 72 Dated:- )5/ 04/2022
_ ) e
MEMORANDUM

Ref:-Govt. Notification No.3/7/85-HD (G) Vol. T, dated 18.05.2010.

- In-pursuance to the Government Notification referred above, an amount of
Rs. 8,500/~ (Rupees Eight Thousand Five Hundred Only) is leviable towards the
issue of No Objection Certificate for your premises M/s. Maargit Beach Resort Goa,
admeasuring 850 Sq. Mt situated at Survey No.211/2-A, Plot <0°, Mandz__'em, Pefnem

- Goa at the rate of RS.10/- per Sq. Mtrs. built-up area under Goé Fire Force Rules
1997 for licensing purpose.

The amount should Bé rémittéd to the Accounts Section of this Directorate for

issue of No Objection Certificate as required for your Establishment/Occupancy.

dip <
alﬁft)

(A.K.
Asst. Divisional Officer (Ofig.)
North ‘Zone
To,
Mr. Pankaj Chopra & Mrs. Goldy Choprs,
M/s. Maargit Beach Resort Goa,
_ Survey No.211/2-A, Plot ‘0,
Mandrem, Pernem-Goa.
as/-
Flrone Nov.r ¥57 (833) 2335568 7 3435161 Fax No.: +91 (832) 2126100
Directorate of Fire & Emergency Services wivw.goadfes.gov.in

Ematl; adong-flre.goni gov. it




EE

o ?deernment of Goa * - : A;g%
Directorate of Fire & Emergency Services gj @%
North Zone, St. Inez, Panaji, ‘ %“'@.M,g,y
~ {Goa -~ 403 001 - India .
Flle No.DFES/ADO/HTL/2022-23/%73 ) Dated:-g'gw./04/2022
' NO OBJECTION CERTIFICATE - %
(Rule 26) '

Sub:- - Uses of places and trades for purpose involving risk from fires. Issue of
N& Objection Certificate issued under Fire Force Act 1986 and Rules
1997 to M/s. Maargit Beach Resort Goa, Survey No.211/2-A, Plot
‘0°, Mandrem, Pernem-Goa,

Refi-  Application No. FES2200646 dated 03/03/2022.

Conseqﬁcnt upon the fire safety inspecﬁon of the premises of M/s, Maargit Beach
Resort Goa, Survey No.211/2-A, Plot ‘0’, Tt\/I:alpdrenrl2 Pernem-Goa it is certified that the
licencee has observed appropriate precautions against the danger of fire in the use of
relevant premises. There is no objection from the fire service point of view to issue the

licence for 26 Temporary Cottages to the said premises for the contemplated use.

B et

atetean s e e ey b e et - Lt e

The ma.nageﬁlém of Mfs. Maargit Beach Resort Goa, shall ensure that the fire
protection arrangements installed are maintained which can be safely and effectively used

at all material times during the certificate validity period.

 The ngx't date of inspection for renewal shall be on 19.04.2023.

-~

Lo (Ajit K. Ramat)
: : Asst, Divisional Officer (Offg.)

North Zone.
To,

Mr. Pankaj Chopra & Mrs. Goldy Chopra,
M/s. Maargit Beach Resort Goa,
Survey No.211/2-A, Plot ‘0,

Mandrem, Pernem-Goa.
as/-

Phone Nos.; +91 (§32) 32255007 2423101 : : - S
. 510} ‘ : Fax No.: +91 (832) 2226100
Directorate »f Fire & Emergency Services : u#:w.goaéfes.;m’.in

-Email: adonz-fire, Zou@ gov.in




Government of G - : - — _

. - oa - o

__Directorate of Accounts L _2022003'693 i w

*e-Challan o 202200369312, -
Hameofthe Bark . CENTRAL BANK OF INDIA PERNEM Tremsury 141 STOPERNEM: -

|Department© - 26'- FIRE & EMERGENCY SERVIGES  'DDO 44 - ARO, Die. Of Fire & Erne
\;:Zhalilari Ref. No. DFESADOLIGFEE20222372 Date 02/05/2022

J MR PANKAJ CHOPRA AND MRS GOLDY CHOPRA , Mis Maargit

i ! Nature of Remittancé
Beach Resoft Goa,Sy.N0\211/2-A,plot O Mandrem Pernem Goa - ' :

0070 - Other Administrative Services
60 - Other Services

‘ 109 - Fire Protection and Controll

Deposited towards 'licence; fees built up area
B850 sq mtre,charges Rs 8500

0100 - Fire Protection and Control "

ROy ¥

. Tdtatl Amount;. .

g , y

S = .. Sié’rﬁtﬁre and Designation A

Signature of Remitter (Custorner Copy) . of the Officer(if required) ll
Jalid upnto:  08/05/2022 (Receipt is valid only after bank seal) Print Date: 02/05/2022
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T" A : . " No. GSFF/SFO/PRN/2022-23/18 j(g‘
| ' . - o Office of the Station Fire Officer,
. Fire Force Station Pernem.
Pernem Goa.

. Dated: - /04/2022

o

Sub: Uses of places and trades for the purpose involving, rlsk from
fire regarding Issue of No Objection Certificate under. Rule'26 .
- ‘of Fire Force Act, 1986 to Mfs; Maargit Beach Resort Goa,
Survey No. 211/2A Plot o Mandrem Pernem - Goa,

o Ref Letter No. FES2200645 dated 03, 03 2022

With reference to the above the Fire Preventaon tnspcctron was carrred out by the
undersrgned on 19.04.2022 in this connection the fotlowrng f|re safety measures are
a ) 'ecommended for |mmedlate |mplementatton

a) UNDERGROUND STATIC WATER STORAGE TANK The underground Static Waterl e
Storage tank of 50,000 liters capacrty shalt be provrded at ground level as per des:gn

specmed in the rules with baffled wall. The tank shall be connected all through by a Frre 7
: . ‘ - Pump oapabte of delivery 2,280 Itrs IMin. of water at a ground level ata pressure of not
‘ . iess than 3.5 kglom The Electric supply to thrs pump shali be.on mdependent ctrcui’t o

b COURTYARD HYDRANT - Courtyard hydrant conf rmlng o] IS 908!1975 shall be L
Iocated at a distance of 45 mtrs, in the courtyard of the premlses wrth & minimum s:ze of._
the matn betng not less than 150 mm. which shall be piltar post type wrth 63 mm smgtex, .
outlet conforming to BIS: 908 shalf be provided. The Provrsmn and mamtenance of the .

_ Hydrant system shall be as per I8! 13039 1991 ' '

: 'c) HOSE REEL HOSE : Hose Ree] Hose conflrmrng to IS 884 ! 1985 Shall he provrded |n :
7 7 the each floars:in such a way that no part of the ﬂoors is more than 6 meters away from '
P ' E the nozzle when fuily extended. The Hose Reel Hose Shall be connected to the terrace
- . _“water tank of minimum 10,000 liters water capacity which shall be coupled to Boosterlt :
: Pump capable of giving minimum, pressure not [ess than 3kngm

cd) MANUALLY OPERATED ELECTRIC FIRE ALARM SYSTEM The premrsas shatt be :
prowded wrth manualiy operated Electrtc Fire Alarm System’ conformrng to.. v
BIS 2189/1 999 wrth the main control panet at ground ﬂoor and ptll boxes hooters at each: -
srde of the upper floors. The layout shall he in accordance wrth Indlan Standard'
Specrf’ catlon : R

' e) SMOKE DETECTORS Smoke Detectors of Optrcat type as per Indtan Standard
Specmcatton should ba tnstalled In the Rooms, '

S ] f) PORTABLE FIRE EXTINGUISHERS - The type & distribution of first “aid Frre fi ghtrng A
: ) app!rances in the premises shatl be in accordance with good practice. as per: BtS»}-'.;ﬁ
2190/1992 ‘There shall.be Firg Paints. recessed to. the wall 09 mtr above ftoor .
compnsmg of Carbon dl-Oxlde extmgursher 2 kgs/d, 5kgs capacrty and ABC Type Frre- L
extlngursher 4 kgs /8 kgs capacrty Alt extrngurshers shall conf irm-to BIS 15683/2006
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nescennl

'.g.) :DIRECTIONAL FiRE _EXIT SIGN - 'FiRE EXIT' signs boards {photo lum

_ -showing the fine of escape sha[i be prowded in the premises and shall c
~ .BIS:12349/1988.

onfirm to

'h).'The Staff should be trained in handlmg, usage and mamtenance of’ Fxrst Aid” Fire . -
: ’Extmgmsher and Fire F]ght:ng system mstalled in the premises

l h) ‘Further Yyou have to submit the total bwlt-up area of the adjacent vrllas in your premlses

80 -as to remit the licence fee as per the Govt. Notification No, 31’7/85 HD( )Vollll '
dated; 13 05.2010. S

The above recommendatlons are to be imptemented and. comphance be reported at the

' eartiest S0 as to consider your case for Issue of No Objectlon Certificate as reqwred under
rules - J

( Namdév H.. Parwar)
STAT tON- FIRE OFFICER

To )
M/s Maargit Beach Resort Goa

C/o. Mr. Pankaj Chopra & Mrs, Gdldy Chopra. _ - -
. Survey No. 211/2A Plot ‘0" '
. Mandrem, Pemem - Gog.




2\
DEPARTMENT OF EXCISE .
FORM E-25 B
et - (See Rule a2)
_r T Y :
Q&c SioFaE hcérrce for retall sale of liguor for stall in connection with public
é‘umrvcﬁoks q"/ temnorary nature and each other public gatherings.

fiﬂ a

Licel ASONA:IJ )/ PRIVATEf 32

Name of the licence hclﬁer -M/s. Maarglt Beach Resort Goa, C/o. Mr. Pankaj
Chopra & Mrs. Goldy Chopra.

Address of the licence Holder -AE-23, Shalimar Bagh, New Delhi.

Name and Style: “MY S MAARGIT BEACH RESORT GOA” '

Location & descnptmn of the stall: Under Survey No. 211/2-A, Situated at
Plot “O”, Mandrem, Pernem-Goa. :

Details of Public. Entert!amments /Public gatherings (Not applicable to Shacks/

Stalls permltted by Department of Tourism on beaches):-Seasonal Licence. :

This licence is vahd for‘a period from.-22/12/2022 to 19/02/2023.

Hours of sale :-09.00 A M. to 11.00 P. M.

Licence lee of Rs.:- 25 000/ ( Rupees Twenty Five Thousand Only) is pald
under Chalan No. 202201003298 dated 22/12/2022. _

The licence holder is kereby authorzzed to sell in retail the above mentloned type
of liguor for consumption on the sall described above, subject to the provisions
of Goa Excise Duty 'Act & Rules, 1964. This licence may be canceled or
suspended if any dedlaration made or information given in the application
therein is found to be: false or if any declaration given with such applicasion is
not correct or if the licensee fails to comply with the prov181ons of the aforesaid
act and the Rules made there under and the conditions given in this licence.

Condltxons of Licencé -

1. The applicant should possess perrmssxon/ N.O.C. from the local Authorities
viz. the Gram Panchayat/Mun1c1pal Council/ Corporation etc. as the case
may be for grant:of liquor licence in the proposed stall.

2. The licensee shall obtain all the relevant permissions from the other
Gevernment Auihormes under ‘various Laws, Rules etc. prior 0 the

. conduct. of the sale of Liquor in the licensed stall.

3. The licensee shall neither transfer the licence nar allow any other person
without permission from the Excise Department. [

4. This license shall be valid only for the days and time specified and for- one;"
stall described, herein above.

5. The licence shali be displayed in a conspicucus place within the ih.ence

' Premises. :
. Any other Condltlons imposed from time to time.

6
7. Record of liquor | “should be maintained properly.
8. The apphcant snould display of board DON’T DRINK AND DRIVE
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f_
DEPARTMENT OF TOURISM
GOVERNMENT OF GOA
PANAJI-GOA

FORM V
(Ses Rule 3)

@Bﬂtfm of %gtﬁtxahm
"Hot_el"

Certificate No: HOTNDOL207 C Category

‘I‘ﬁw is to certify that ﬂLmEm_Cﬁqpm_ﬂndLmu_gaMm resufent of Ashive,
MMMJZZ fias been regzstered' under tﬁe Goa Q{pgzstmtzon of Tourist

‘dek Act, 1982 to carry on tlie business of HOTEL under the name and style mxﬁlmaﬁ
m located at 8

q{ooms.

Eavmg 24 No. of

. Thu nppl!cant shall ensure that all appitcable NOG{ parmissions are valid / renewed for the parlod of valldity of certifcats.

istration of Tuurls! trada Act 1982,
t of tourism Is marely to show that this activity is registered under Goa Reg

::rmt:: cr:ﬂmmuhagur:ﬁymﬂmh cuhlam;’mrﬂﬂuh shouldﬁut be used az a legal dosument or ag any ownarship document to any court or

.

*During tha pralod of validity i the renewal fess are revised the shortfall i any will have Lo b pald by the applfcant. (l.e. from the year I which the feas
were revisad)

*The Ownar Bhall display the certificate at the reception and also make avallable the cortificats In eriginal lasued by the departman: as and when
demnndul by Gwammant officials.




